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PROF. S. NURUL HASAN S, 1
have already dealt with the points ratsed
by the hon Member. _There 1s the provi-
ston for an Expert Commuttee jin the Bill
and there 1s the provision for a Tribunal
for registering, a Tribunal of three persons,
and 1entirely agree with what the hon.
Member has said that the! overwhelming
majority of our people live in villages and
quite obviously, for constructing any
building i wvillages thus definiuion,] this
restrictton on the definition of architects,
1s not going to be applicable. Thererore,
I request that the House may pass the
Bill.

THE VICE CHAIRMAN (SHRI V. B.
RAJU) : The question 1s :

““That the Bill be passed.’”

The motion was adopted.
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THE CONTINGENCY FUND OF
INDIA (AMENDMENT) BILL, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) * Sir, I beg to move :

“That the Bill further to amend
the Contingency .

SHRI VIRENDRA KUMAR SAKA-
LECHA (Madhya Pradesh) : Sir, on a
point of order

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Just a minute What 1s the
point of order ?

SHRI VIRENDRA KUMAR SAKA-
LECHA : Sir, the point of order 1s this:
Under Artic'e 117 of the Constitution,
under Article 117 (3) of the Constitution,
this Bill 1s not ..

THF VICE-CHAIRMAN (SHRI V. B.
RAJU) : Which Article did you mention ?

SHRI VIRENDRA KUMAR SAKA-
LECHA : Under Article 117 of the
Constttution, read with Article 110, Sir,
this Bill does not have the recommendation
of the President for consideration, For
moving this Bill in  his House, it says,
‘‘a Bill which, if enacted and brought into
operation, would involve an expenditure
from the Consolidated Fund of India,
shall not be passed by either House of
Parliament unless the President has recom-
mended to that House the consideration of
the Bill * This 1s not having the recom-
mendation of the President for considera
tion

SHRI K R GANESH Sur, it has been
passed by the Lok Sabha.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : He says it has been passed by
the Lok Sabha

SHRI VIRENDRA KUMAR SAKA -
LECHA : Sir, my point is different. What
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[Shri Virendra Kumar Sa klecha)
is being said 1s that it has been passed by
the Lok Sabha. But, Str, the Article says,
«for either House it requires the recom-
mendation”. So, Sir, the recommendation
for the Lok Sabha does not fulfit the
requirement for the Rajya Sabha.

THE VICE-CHAIRMAN (SHRI V. B,
RAJU) : Your point 18 that the recom-
mendation should be available for the

Rajya Sabha also ?

SHR1 VIRENDRA KUMAR SAKA-
LECHA : Yes, for the Rajya Sabha also

THE VICE-CHAIRMAN (SHRL V. B.
RAJU) Yes, it has been obtained

SHRI VIRENDRA KUMAR SAKA-
LECHA : No, it has not been obtained for
consideration in this House,

THE VICE CHAIRMAN (SHRI V. B.
RAJU) : It has been passed by the Lok

Sabha.

SHR1 VIRENDRA KUMAR SAKA-
LECHA : No, Sir It does not fulfil that
requirement It should be for this House

as well

THE VICE-CHAIRMAN (SHRI v.B
RAJU * The Rayya Sabha has also received

it.

SHRI VIRENDRA KUMAR SAKA-
LECHA ; It has not been appended with
the Bill.

THE VICE CHAIRMAN (SHRI V.B.
RAIJU) : That s not the practice

SHRI VIRENDRA KUMAR SAKA-
LECHA : When the Bl was introduced
there, 1t is written here, *‘the President’s
recommendation under Article 117 of the
Constitution 1s appended with the Bill”".

THE VICE-CHAIRMAN (SHRI V. B.
Raju) : Your point is clear. The practice is
that as the Bill is passed by the Lok Sabha,
it is taken up in the from in which it was
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passed, If the Bill had been ntroduced in
the Rajya Sabha, then all these things
would have been shown in the Bill itsell.
I think your point of order 1s over. There
18 no pomt of order. Yes..Mr, Mnister.

SHRIK R.GANESH , Sir,1 beg to
move

‘I hat the Bill further to amend the
Contingency Fund of India Act, 1950,
as passed by the Lok Sabha, be taken
\nto consideration *’

Sir, the Bill seeks to replace the Conti-
ngency Fund of India (Amendment)
Ordinance which was promulgated by the
President on the 9th February 1972 to
raise the corpus of the Fund temporarily
from Rs 30 crores to Rs. 100 crores during
the period beginning on  the 9th
day of February 1972 and ending
on the 30th day of Aprnl 1972 The
Ordinance was Promulgated under compel-
ling circumstances. Sir, as the House 1s
aware, after Bangla Desh achieved 1ts
freedom, 1ts Government was faced with
the stupendous task of rehabilitating 1ts
economy. Towards this objective the
Government of India had to rencer sub-
stantiai assistance As the available
budget in the Grants and the Contingency
Fund could not accommodate fully the
vartous commitments which the Govern-
ment of India had to make by way of aid
to Bangia Desh, an immediate augment-
ation of the corpus of the Contingency
Fund became necessary 1n February, 1972
As the Parliament was not in session then
and as there was no other alternative to
provide the necessary funds, recourse to
Ordinance was taken to augment the corpus
of the Contingency Fund. But this is only
a temporary measure and the corpus of the
Fund will come down to the normal figure
of Rs. 30 crores from 1st May, 1972,

After the Ordinance was promulgated,
an advance of Rs 20 crores was sanctioned
on 17th February, 1972, from the Contin-
gency Fund as grant to Bangla Desh.
Subsequently, another advance of Rs. 20
crores for the same purpose and an advance
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of Rs, 12.5 crores for loans were sanctioned
on 4th March, 1972, These advances were
included in the Supplementary Demands
for Grants presented to the Parliament on
the 13th March, 1972, and were duly re-
couped to the Fund after the Supplemen-
tary Demands were sanctioned.

Sir, I move.

The question was proposed.

THE VICE.CHAIRMAN (SHRI V., B.
RAJU): Mr. Sanyal.

SHRI SASANKASEKHAR SANYAL
(West Bengal) : Mr, Vice-Chairman, Sir,
the object of this Bill is to sanction funds
for the rehabilitation of Bangla Desh.
Sir, Bangla Desh has by all means to be
rehabilitated. There are no two opinions
about that, because Bangla Desh is very
affectionately depending upon us, and we
should reciprocate by generous contriby-
tions. But, Sir, before we are able to
rehabilitate Bangla Desh, is it not necessary
that we rehabilitate ourselves properly, so
that we can effectively extend our helping
hand.

Sir, the first point that occurs to me
and which have not been discussed in the
course of the budget discussion and taxa-
tion measures of late, 1s that if we can
restore the value of our rupee to the former
level, we can more effectively help Bangla
Desh, Sir, our rupee was overnight de-
vajued, not atour instance, butat the
instance of a patron power on whom we
had to be so much dependent in the past.
There are so many strings of the super pow-
€r; so much solicitude had to be undergone.
We had to submit very grudgingly to this
devaluation.  Sir, nobody was happy.
But now that the U.S.A. is withdrawing
help from us and we are also trying to
withdraw ourseives from the help of
U.S.A,, is it_not time that we take steps for
revaluing our rupee to the former posis
tion ? Sir, I repeat this question to my hon.
friend : What are the difficulties ? Once

upon a time the rupee had a particular
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value. For artificial reasons that value was
brought down. Now what is the obstacle
in removing these difliculties and for
restoring our position to the former level ?
As between Bangla Desh and ourselves, we
are on a parity basis, rupee to rupee.
But why should we not be on a parity
basis of former value of the rupee in rela-
tion to the dollar, sterling pound and all
that ? Sir, by this our capacity to help our
neighbour, who will be our friendly only
tomorrow add a neighbour at that, will
improve very much.’ This is a thing which
ought to be very quickly considered for
normalising the situation as before,

Sir, this leads to the moot question of
de-monetisation. Why not demonetize
the present currency ? Sir. there is so much
black money. It will come up if you say
that you will exchange it with new
currency. All this hoarded money will
come up. That portion which does not
come up is dead. And that portion that
comes up will be exchanged with new
currency notes, Here also we shall be
able to impose a ceiling. We are imposing
ceilings on rural properties, agricultural
properties; we are imposing a ceiling on
urban property. We should be able to
impose a ceiling .on hard currency also,
people with a certain amount of money
getting a certain amount of new currency,
people beyond that getting pioportionately
less and certain amounts being squeezed.
Therefore, in all humility I submit that
the question of revaluation and demonetisa-
tion should be taken up forthwith so that
our paying capacity becomes improved
and we become a less dependent nation.

Now a very interest ing thing comes
up. We are not improving the paying
capacity of the cultivator. About one
year back, I remember, I had put a
question asking whether it was not a fact
that in India fertilizers were the costliest
in the whole world, The answer was in
the affirmative. On the 16th of March
our fertilizers have teen taxed by fresh
budget proposals. On the day preceding—
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{Shri Sasankasekhar Sanyal]

15th March—in answer to my question

No. 47—Starred Question—the answer was
given :

““It is the responsibility of the State
Government , . . to ensure that adequate
fertilizers reach the farmers.

Government have {been aware of
need for maintaining reasonable prices
for fertilizers and have, in fact,
prescribed statutory ceiling prices for
three common fertilizers, namely,
Ammonium Sulphate, Urea and Calcium
Ammonium Nitrate. The States have
been | empowered to prosecute dealers
selling at prices exceeding the ceiling
prices.”

THE VICE-CHAIRMAN (SHRI V., B.
RAJU) : Mr. Sanyal, you are going into a
wider forum,

SHRI SASANKASEKHAR SANYAL:
Just two minutes, Sir. winding
up.

I am

“The Government of India reduced
the prices of certain varieties ... Itis
hoped that with the establishment of
jarge-sized fertiliser; factories, cost of
production would come down and the
price of fertilisers would be further
reduced.”

Is it not an irony, is it not a huge joke
that you are crippling the capacity of
the Indian farmer ? One day you say "that
you ! will [see that fertilisers |are available
at cheap rates. On the next day you are
taxing and you expect us to extend our
helping hand to our neighbours which
we do not grudge. Then there is another
point.

THE VICE CHAIRMAN (SHRIV. B.
RAJU) : It is a simple Bill for
Contingency Fund ...

SHRI SASANKASEKHAR SANYAL:
Also it is a simple statement which I am

[RAJYA SABHA]
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making. We are talking of bilateral talks
with Pakistan. We are giving several
hundred crores of rupeesto our friends
and ‘allies. But then the question is:
Why does not the Government speak in
terms of getting compensation for these
refugees, which was an act of invasion by
Pakistan? We are talking of Ythe cease-
fire line and withdrawai of troops, bilateral
talks and all that. The first act of
invasion by Pakistan was the sending of so
many people and then, the declaration of
war unilaterally. But we did not
reciprocate with a declaration of war. We
declared cease-fire. So, according to
inernational law and convention, is it not
proper for us to say at first that Pakistan
must give us compensation before any
talk is-entered into? And if Pakistan
does not accept that position, then the
funds of the foreign powers that inspired
Pakistan to go in for this War—the
Americans—should be frozen forthwith.

One more point, Sir. Sir, we are
caring so much for the people who are
our neighbours. But are we caring for
our own defence personnel ? Sir, we know,
you are a man of experience ; you have
been a Minister and you have got wide
political experience. Do you know the
staggering position that, no pension is
paid to the family of a soldier who dies
on the field ? It is at the discretion of
the President and if it is given it is given to
the widow but not the children. And
if the widow marries another man —which
she has every right to do—then the
children do not get the pension, These
are the things which are to be squared
up. Let our country feel happy, let our
defence personnel feel happy, Ilet [our
farmers feel happy and let us feel that
we are doing something worthwhile for
our people so that we can more freely,
more gladly and more cordially extend
our helping hand to our neighbour who
is an affectionate dependent and who will
be our friendly ally hereafter.

SHRIMATI PURABI MUKHOPA-
LHYAY (West Pengal) : 1 rise to support
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the Bill regarding the Contingency Fund
which was utilised mainly for the evacuees
from Bangladesh for their shelter. There
cannot be two opinions on the utilisation
of th s Contingency Fund or the necessity
forit. Mr. Sanyal seems to be obsessed
with the idea of rehabilitation and being
ousted from all corners of the country,
they have lost all their moorings and they
are now finding a place where to
rehabjlitate themselves.

SHRI SASANKASEKHAR SANYAL :
We have not been dislodged from this
House yet.

SHRIMATI PURABI MUKHOPA.-
DHYAY : Very soon you will be. He
knows that not only we are proud of our
performance in India but the whole world
and all the nations feel proud of the
leadership that India specially the Prime
M inister, has shown in this respect. So
whatever was necessary for us to do to
help the evacuees from Bangladesh and
the Bangladesh Government we did it,
we will do 1n the future also if needed.
So there was nothing wrong in taking
money from the Contingency Fuad and I
support the Bull.

=t wwat waqte AEd (fage) ¢
qIAAIT IugAMfE 7R, AAA Far
fo =g fawgs @i gar-ar fH99%
QAN ey S/ ary g | s\, g
Srar gr agr, 30 FUT FJ FJFT 100
FUS g% F1 17 3T § WX AT
faw aeN) #Y FUT Teg WT & Far
quar g, fwT wq adg | A "4
oAt @AY UF qgT A9 1@ AGH
gzdY 3 ) S % IUHT A F 41T 2,
gHY ¥ geTy IEFT HAA FW 2
T & oY 3% Y @R aar ag §
fFa gaar 3w 1 arg & foarg g9
3w #7 arg o g gAY F1fn ) g,
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SIg A% 4791 27 T @A 37 AT B,
ARITY |31 qranfaal w) aRa 2R
AT ITXT AT FIX X WA @)
ag Ja%T guaq gfagra §, ag say
gy I ], 7fFT & qmAg ae
ST & AAAT Agr 5 owie Wl
S 3 w@arey 7 ggr frw =@ fag
N FIG F gy ¥ I e@ws
fmar § BF darer qTad & gara agrdt
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QAN A, AT &7 ITH 979 A1
AT FE 1 U grEER I gerfaa
F AT W war gwr g F A
wigar § Br sigh ax et 1 a
AR A g A qrat @, AT mad
am # oY #IF wqrA AW, W@t @W
Y@ & gy w7 @y g gnd
¥ ag At suar arga 5 g & arg
dqifsal @1 qmear arft & i ww
% 37 Frg qfedl 1 ¥ gueard
AW AE 1 gIFIT A IAAT FHa
A Q7 B gy I W SAAT
srgm 5 wiffear § gut w9t 37
9197 91 WX IAF gAT g7 7 quiwg
frar =x mw gw 3aF 93000
afr A1 gus 2 <@ § i 9w W
o=l alg § W § T 897 9%
FAST AT @F W 1 @ FAvT
FUFIT g8 WEH W qifscarr avwe
# fiells wg & 30 ar gifseam
IFIT & =% fqg FIq9T w7 FY
zgay qfa #7 Ay ? <fay, & g AT
siraar =argar g f& o

gaaAEqE (s @Yo dto UY) :

giza oY, 7w faw & zeF A Segd
57

o
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st stagedt qarg a1IT 4@ TEA
g5 FAAr 8 |
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=t AnTEA wATE ArIY : 0F  qar
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g, & §E) Agieg J91d 33 8 6
gafist ®R zoas § B9 IHIC R,
zafqg agr 981 IFIN T9A & Fey
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g axar . gafay Ry fraga g f&
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g7 wifeddt v IgN N I BV
giar & ) IgF FIT AT FT AT AT
aft gar & A =k sar @dFT QL
wHAT & I QT AT 1 qF FIL &
gFar & a1 #1% § meawr AT &Ay
99 3, 98 9T WY s fawre s
71fgd

SHR! K. R. GANESH : Sir, this is a
very simple Bill, Under article 267 (1) and
283 (1) of the Constitution the Contingency
Fund of India Act, 1950, was enacted pro-
viding for the establishment of a Contin-
gency Fund of India and for the custody of
such fund and the payment of moneys into
and withdrawal of moneys from it. Under
section 2 of this Act as amended bv the
Coutingency Fund of India (Amendment)
Act, 1970, the corpus of the Fund is Rs. 30
crores  Out of this Rs. 2 crores have
currently been placed at the disposal of the
Mimistry of Railways and the balance of
Rs 28 crores is at the disposal of the Mim-
stry of Finance to meet the requirements
of unforeseen expenditure on civil, defence
and P & T Department. As a result of the
requirement of meeting the demands of res-
toring the Bangla Desh cconomy after
Bangla Desh became independent the Gov-
ernment decided to raise the corpus of the
Contingency Fund of India from Rs. 30
crores to Rs. 100 crores for a period begin-
ning from 9th day of February 1972 and
ending on the 30th day of April 1972. As
a result of the Supplementary Demands
that have been passed this Fund has been
recouped  The amounts that have been
spent out of this Fund and which
I had indicated 1n my speech earlier are
Rs 20 crores sanctioned on 17th February
1972 as grant to Bangla Desh, subsequently
another Rs. 20 crores for the same purpose
and an advance of Rs 12 5 crores for loans
sanctioned on 4th March 1972,  All these
were recouped after the Supplementary
Demands were passed on 13th March 1972
And now the corpus of the Fund will revert
back to Rs, 30 crores from Ist Mav 1972,



165 Contingency fund of

The other questions that hon. Members
have raised are larger questions of national
policy which have already been discussed
and debated when the Budget was placed
before Parliament and the Finance Minister
replied to the Debate, Sir, I commend
this Bill.

THE VICE-CHAIRMAN (SHRI1 V. B.
RAJU): The question is :—

‘““That the Bill further to amend the
Contingency Fund of India Act, 1950,
as passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI V. B,
RAJU) : We shall now take up clause by
clause consideration of the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI K. R. GANESH : Sir, I move :—
“That the Bill be returned.”

The question was proposed.

SHRI SANAT KUMAR RAHA (West
Bengal) : Mr, Vice-Chajrman, Sir, this
Contingency Fund of India (Amendment)
Bill, 1972, has got every connection with
Bangladesh and with Bungladesh India has
got laudable connections in historical acti-
vities for the last one year.

I think that there are some questions
raised by some of our friends that the pro-
cedure in the promulgation of the Ordi-
nance by the President is not democratic.
These things should be considered very
seriously. As we are in a democratic set-up
and as our country is secular, democratic
and sovereign, it is our main task that
before an Ordinance is promulgated, we
should seriously think whether we can
avoid such a situation of issuing Ordinances
by passing Parliament and by passing the
democratic procedure, The procedure and
method of promulgating President’s Ordi-
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nance, though not appreciated by some
sections of our friends, still we can, in all
respects. support this Bill, as it has got a
historic significance regarding Bangladesh
and its rehabilitation. The question has
been raised why just a month before Parlia-
ment met this Ordinance was promulgated.
This question should be answered. Could
not be additional funds of Rs. 70 crores
have been provided for in the Central
Budget? This question also should be
answered. Could not the Government
foresee the situation in time to avoid the
promulgation of the Ordinance?  This
question too should be answered. Whether
the Contingency Fund has been properly
utilised or not should also be answered.
These are things for a democratic Govern-
ment to answer to the people through the
legislatures as in other countries. In the
matter whether the Contingency Fund has
been properly utilised, we have no hesita-
tion in saying that there is the machinery
to check it up and see whether the Fund
has been utilised for democratic or for
undemocratic purposes. If there be some
lacuna in the procedure of expending that
Fund, there should be some criticism so
that a new machinery can be set up to
remove the lacuna and to see that this sort
of Contingency Fund is utilised properly.

However, I welcome the Statement of
Objects and Reasons of this Bill. Bangla-
desh is our neighbour country. Bangla-
desh today is free, sovereign, secular and
democratic. India can have every pride in
herself in that in the world India has been
hailed for her activities in the cause of
Bangladesh, and Bangladesh has been libe-
rated from Yahya Khan, the sadistic but-
cher in world history, India has got every
well-wisher in the democratic world, in the
anti-imperialist forces in the world and in
the secular sections of the world. Thus,
India occupies a laudable place in world
history because India has rendered every
help to Bangldesh to free itself from the
military junta and from imperialist cliques.

THE VICE-CHAIRMAN (SHRIV, B.
RAJU) : This is the third reading stage
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[Shri V.B. Raju]
and one must be very brief in his observa-
tions.

SHRI SANT KUMAR RAHA : I am
closing now, Sir, India is a friend of
national liberation movements. All these
things we should keep in our mind because
history is going to be written day in and
day out. Today we aile passing through a
history in which the imperialist sections
are conspiring against us. The Peking-
Washington Axis is always trying to create
dissensions between ourselves and Bangla-
desh and to create dissensions between our-
selves and Bangladesh and Soviet Russia.
We know that we have gol our glorious
Treaty between India and the USSR, We
have also our glorious history and Treaty
between our India and Bangladesh Fora
secular country, for a sovereign counfry,
for a2 democratic country, these are the
weapons and we should always be prepared
to criticise imperialist connivance.

I do hope that this Bill would be accep-
ted and supported in all respects because
it has got the very brilliant background of
liberating Bangladesh from world imperia-
list conspiracy and world imperialist domi-
nation.

1 do conclude here, Sir.

SHRI NIREN GHOSH (West Bengal) :
Mr. Vice-Chairman, Sir, I rise to say a few
words. TItis good that some money has
been allocated, but let not pretensions be
made of it because if we read into it many
things will catch our eyes which need expla-
nation. For example, a few days ago, as far
as [ remember during the Question Hour the
question was raised,whether the inflow from
foreign countries for the relief of refusees,the
total guantum, has been handed over to the
Bangla Desh Government, We got the
impression that whatever was in the pipe-
line would be sent, but there is no question
of divert’ng whatever more the Government
is receiving.  The world community or the
different States from whatever source it be,
allotted funds for the relief of the refugees.
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We also know that when these refugees
returned home they were given fourteen
days’ relief and some pittance, with their
homes, houses and everything destroyed.
They had nothing to fend upon, those who
came to this side. Also, there were refu-
gees, one crore or more, on that side.  So,
1 wonder how the Government of India
receiving sums from abroad, could keep to
themselves a portion of them. The Budget
at one time provided for Rs. 200 crores as
if it is a handsome relief to the Bangla
Desh Government; but there is a deceitful
thing about it. I want to remind the House
that during those nine months at least
Rs. 120 crores worth of raw jute was smu-
ggled into India by the jute magnates. If
these were in possession of Bangla Desh,
Rs. 120 crores worth of foreign exchange
they would have got. Bangla Desh was
cheated by the Indian magnates with the
blessings of the Government of India of
Rs. 120 crores worth foreign exchange.
Now, they make a big show of giving them
relief and all that. It is sheer robbery and
nothing else. T hope the Government have
read the ‘‘Newsweek”, an illustrated and
illustrious journal from the USA. Itisa
pro-Bangladesh parer as far as the libera-
tion struggle is concerned, and against
President Nixon. What did it say? In
its issue of the 20th March or so—1I do not
remember the exact date-—one Bangla Desh
official angrily commented to the “News-
week’ representative there that all the
arms and equipment surrendered by the
Pak army have been taken by the Indian
army and brought to India

HON. MEMBERS : No, no.

SHRI NIREN GHOSH: You have to
prove it. Assertions are not atguments. |f
that were so, it is very easy and you can
assert anything.

SHRI A, G. KULKARNI (Maha-
rashtra) ¢ As if you were there on that day.

SHRI NIREN GHOSH : It 1s there, a
Bangladesh Government official angrily
saying that these things belonged to them
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because Pakistan purchased the arms by
levying taxes on them.

SHRIMATI PURABI MUKHOPA.
DHYAY : Sir, on a point of order, This
vague allegation of such a serious nature
should not be made in this House
without corroboration and without having
an authentic report from anybody. We
must know from Mr. Ghosh the source
of his assertion.

SHRI NIREN GHOSH : She has
been long in parliamentary life. Yet,
she does not know what is a point of
order. 1 have quoted the newsweek.

SHRIMATI PURABI MUKHOPA-
‘DHYAY : I have raised a point of order
and he has to give an answer.

SHRI NIREN GHOSH : They have
given it in inverted commas that a
Bengalee official said that ¢Pakistan
purchased armis and equipment with taxes
levied on us by exploiting and draining
wealth from Bangla Desh and India has
taken them as war booty and brought them
to this side.”” Can You challenge ?

SHRI N. G. GORAY (Maharastra) : 1
would like to ask Mr. Niren Ghosh one
question : Since when he has started
relying on newsweek ? That is all that [
want to know.

SHRI NIREN GHOSH : You came
later. It s a journal which agitated for
Bangla Desh.

SHRI N. G. GORAY : Well, it suited
1t then.

SHRI NIREN GHOSH : It is an anti-
Nixon journal and...

THE VICE-CHAIRMAN (SHRIV, B.
RAJU) : Mr. Ghosh, such a serious
allegation shall not be made. You should
not depend upon newsweek or some other
report unless you have verified it.
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SHR! NIREN GHOSH: You live on
this side of the brother. Are we ignora-
muses ? Let me tell the House—It is

not so simple as that. Have not
vital parts of the jute mill machine-
ries been brought away to India

and the jute mills cannot run there now ?
1t is a fact. And now you speak of great
things. Since you prefer to challenge me,
1 say, those who will say this will forfeit
or lose the confidence of the Bengalees
this side or that side. Let them remember.
(Interruptions) Itis not so easy and so
simple. You have taken such a war booty,
And now, you make a pretence of this and
that. And the border trade—complete
smuggling is going on there. Three-Tier
trade. That tier of free trade between the
borders is complete smuggling. Ts it not
a fact that during the liberation days rice
used to sell cheaper in Bangla Desh com-
pared to West Bengal ?  And huge quanti-
ties of rice was smuggled and now the
price of rice has gone up there. How many
lakhs of tonnes ? But it is a fact. Rice
used to sell at Rs. 3 or Rs, 2.50, which was
being sold at Re. 1 or Rs. 1.50. And it
was spirited away here, it was smuggled
here. How can it be done. When do you
represent in the Government of India ?
The smugglers, profiteers and the Marwari
magnates there. :

THE VICE-CHAIRMAN ( SHRI V. B,
RAJU ): Please come to the Bill.

SHRI NIREN GHOSH : Now, after
all those things, you come here and tell us;
you are making a show of benevolence,
Let the country know of all those things;
those deceitful things will not get you
anywhere.

SHRI K. R. GANESH You are
imagining. You must say something on
the basis of some fact, not on the basis of
imagination, not on the basis... (Interrup-
tions) 1 have produced the Bill, I have
introduced the Bill,

SHRI NIREN GHOSH : I am speaking
on the basis of facts, What do you know ?
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You have taken nearly 20 minutes.
You are going into other aspects.

SHRI NIREN GHOSH : You think
that the swindlers of the West Bengal
Assembly will carry confidence there? It
is not so easy. So, Sir, what I want to
point out is that fair behaviour has not
been done towards Bangla Desh. Is the
Government doing that? ( Interruptions)

SHRI A. G. KULKARNI This
should not be allowed here. 1t should be
challenged.

SHRI A. G. KULKARNI: You want

to drive a wedge between India and
Bangladesh.
SHRI MAHAVIR TYAGI (Uttar

Pradesh) : Sir, 1 have no specific objection
against the Bjll. After all, there was justi-
ficatton for the expenditure. There is no
doubt about that. Money had (0 be spent
and legally it could not be spent unless the
funds were rassed. That, too, I understand.
But there is one difficulty. 1 could not
follow whether the President is suthornised
by law to just promulgate such Ordimances
because this Fund is kept at the disposal of
the President himself. Now, 1s he entitled
to increase the amount of this Contingency
Fund? Under what law can it be done?
Does the Constitution permit 1t? My hon
friend is here. He is a master of law. He
might just put the legal position before
the House and explain to us whether—I do
not attribute any motive—it was legal for
the President to ssue an Ordinance on this
1ssue because this Fund is created by Par-
lhament alone by law. It 1s only Parhia-
ment which can create a Fund like that and
put it at the disposal of the President.
Whatever Parliament can do, can the same
thing be done by the President himself?
Can the President 1ssue Ordinances with
regard to his own powers?” Here although
temporarily the corpus was increased from
Rs. 30 crores to Rs. 100 crores, it becomes

a precedent. If the Parliament 1s not sit-
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ting, an Ordinance is issued and if the
party in power hasa majority, they can
get it approved in Parliament. So, the
budgetary control of Parliament will be-
come absolutely nil. There is no way out
if the party in power gets an Ordinance
issued in this respect and then with its
majority, gets it approved n Parhament.
They get a free hand n that matter. There
must be some restriction., This is what I
could not follow. 1If legally it is regular
and legally it is sound, then I would be
fully satisfied. But 1 feel that the rights
of Parliament should not be interfered with
especially in money malters, which is the
privilege of both the Houses. So I would
like to have clarification on this.

it At warT AYT (USTEAIT) ¢
s, Y 7 AT 99 A J w7 2,
& @imar g 5 oF 3fee & guat Se
9T 9§17 faare &3 war Trfgg | 37
F @ & a7 agufy A g &N
faare 3 wwe fog & 998, AfFT
fagh feal dner 3w & z@ gFT AN
TF  Hrars I3 O ;T IE feanrs
e wkg & 9 ¥ Ay
grEAEITA g1 ¥ @, I°F Aqv
EATY UFNCHTSANT FX WY & 1 Ag
aga W=yl 419 § {% g7 3w wag @
] & g9 7 Far 37 ¥ faw agay g@
fear § wiT gRet 459 Iy FAT
AT FAAT W F AR @vE gy
a7 Ig 98 959 & AT W F34 qIT
el FY 5357 & ) AgF A% q@ F avaeg
¥ IEN FgT, ag  sag@ry gl g@
wug gwl §) 9q fF qvar 3w F Grar
areaq ¥ 93AIT ¥, w7 f& gawr gz
qgT T W 97 W AR A@ @r
qHAT AL 61 JIT AR Y fag
T I WSAT IT FHIR WA § gaEy
Y GIAST 2T §, a7 I9Y Fyar g
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F A S gy A g gar &, faeg-
T & Q0 A FAT WS g F
gftd @ & ag a8 frar ) afse
wfasy Y gfec & & gewmr ¥ gz
NI Argm fr SEr A% g W
aleqs 2, 3% aR ¥ gz #oAr Hifq
W& @ | HIT qGT ART TS FY
feafg &, afeT @y g fem ager &Y
HIATAT ATGIAT ¥ FIT 41 ‘G T qree
gfreas erfadga’ 1 a1 3 @1 aER
1 @ @ awg &1 F§ fawic g
T T A1 1 F7aT & & 715 4y
fasrz & f& wreg =t =rfadya 99 0
g, a1 & a1 & 91g % ag sod
Aifg sz & qrfs fog gwre & gzq
FodT @ g, IAT ;YN AWM F
faas F8r a7 gowar 7 & |

SHRI K. R GANFSH : Sir, I am quite
sure that the House will join me tn expres-
sing extreme regret at some of the senti-
ments which have been expressed by Shri
Niren Ghosh., Here 1s a very simple Bill
which 1 placed seeking the approval of the
House The Bill secks to approve the
Ordinance which the President pro-
mulgated for raising the corpus of the
Contingency Fund of India from Rs 30
crores to Rs 100 crores for a temporary
period so that the requirements of Bangla
Desh after 1ts liberation could be met, 1
had 1ndicated the amounts that were
sanctioned and advanced as loans even
before Parliament was in sesston  Neither
in this Bill nor in the speech that I made
nor 1n the remarks of any other honour-
able Member has there been any pretension
nobody bas ever tried to make any
pretension—and I think 1t 1s not 1n the mind
of any leader of the Government of India
or any leader of our country—about giving
help to the fraternal people of Bangla
Desh to stand on their own legs  Some of
the remarks which the honourable Mem-
ber has made, I must sumbst in all humility
and with vour permussion, are absolutely
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anti-national remarks, because Shri Niren
Ghosh belongs to a political party which
has lost all sense of proportion. Shri
Niren Ghosh’s party having been defeated
in West Bangal, having been routed by the
people of West Bangal, as a result of the
negative policies that they continued to
adopt. ..

SHRI SASANKASEKHAR SANYAL :
On a pomnt of order, Sir. .

SHRI K. R. GANESH : No, please
listen to me. Sir, T am not going

to yeld .
THE VICB-CHAIRMAN (SHRI
V. B. RAJU) - Just & minute, he is

on a point of order,

SHRI SASANKASEKHAR SANYAL :
Sir, you can attack a speech, you
can attack a Member, But can you
attack a party ?

SHRI MAHAVIR TYAGI. If you
do not attack a party, then you attack
him,

THE VICE CHAIRMAN (SHRI V.

B RAJU) I do not know whether
the Member 1s different from the
party. There 1s nothing  personal

here against Mr. Ghosh.

SHRI K. R GANESH: Sir,l was
explaining that the parry to which
shri1 Niren Ghosh belongs, having been
routed by the people of West Bengal
due to therr negative policies and also
their  attitude to Bangla Desh
(Interruptions)

SHR1 SASANKASEKHAR SANYAL *
Absolutely wrong

SHRI K. R. GANESH: He has
given an opportunity here for me to
put before the house thatthe attitude
of the CPM curing the Bangla Desh
crisis was most equivocal, 1t was most

negative
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SHRI SASANKASEKHAR SANYAL;
No. absolutely wrong.

SHRI K. R. GANESH :
it, it was most equivocal ...

I maintain

THE MINISTER OF STEEL
AND MINES (SHRI S. MOHAN
KUMARAMANGALAM) Truth
hurts.

SHRI K. R. GANESH : ... because
they could npot join the mainstream
that was there as far as Bangla Desh

crisis was concerned. At every turn
of the Bangla Desh crisis the CPM
took a particular position. Even when

the 7th Fleet was there, the position
of the CPM was that we should go

and settle with the Chinese so that we
were not faced with two power
blocs. . .

SHRI SASANKASEKHAR SANYAL :
Absolutely wrong.

SHRI K. R. GANESH : It is
an opinion you expressed. You must
also learn to hear the other opinions
expressed. This was what they said
during and after the liberation of
Bangla Desh in West Bengal and it
is the greatest insult to a party
which calls itself a revolutionary party.
The CPM tried to confuse the masses
of West Bengal in relation to the
policy that the Government of India
purswed. This is in continuation of
their policies, the equivacal policy, the
negative policy, the policies jin which
they never believe that [ndia would
achieve this tremendous victory as far
as Bangla Desh crisis was concerned.
This is a continuation of that policy.
What all Shri Niren Ghosh said
today only means that he is trying
to ... (Interruptions) ... createa feeling
of enmity Dbetween the people of
Bangla Desh and the people of India,
The relationship that was established
by the blood of the two peoples, the
relationship  which is unparalleled in
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history, that relationship
won the admiration of the
Shri Niren Ghosh,

lost all political sense
today is out to malign that

Whom is he serving ? He
is serving a revolutionary
is  serving

today has
world and
because he has
of perspective,
relationship.
thinks he
cause., Ho
the enemies of Bangla
Desh. Throughout the crisis they
have been opposed to the liberation
stiuggle inside Bangla Desh

SHRI SASANKASEKHAR SANYAL :
It was we who stood up flest here
asking you to give recognition to
Bangla Desh. We were the foremost
to do it. I stood up. Do not mislead
like this. You are a Minister. You
ought to be more responsible.

SHRI K. R.
early recognition talk has shown its
worth. History hes proved that the
policies pursued by the Government of
India and the Prime Minister were
correct policies and they were the timely
policies and it is as a result of those
policies we have achieved this Victory.

GANESH : The

There is another point. He has also
raised the point that the government
has spent more than Rs. 200 crores for
maijntaining the refuzees and reimburse-
ment of our expenditure. There are
two aspects. We have appropriated
certain sums for helping refugees while
they were 1n our country, This expenditure
about which I have already stated was
taken from the Contingency Fund of
[ndia to help the economy and rehabilita-
tion of free Bangla Desh..,

SHRI MAHAVIR TYAGI : [ do
not want to cross-examine  you.
Contingency Fund limits are there.

Whatever be the justification for expendi-
ture, it cannot be drawn beyond is
limit at any cost.

SHRI K. R. GANESH :
to explain that. Sir,
these are

I am trying
I was saying that
two expenses which we had
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incurred, This was taken from the
Contingency Fund of India when Bangia
Desh became free after our own officials
went there and assessed the requirements
of Bangla Desh. On the basis of that
estimate and assessment this expenditure
was mecurred because Parliament was
not in session...

SHR] MAHAVIR TYAGI : On a
point of order. Can Contingency Fund
be enhanced beyond 1its limit? can it
be done on the basis of justification of
the expenditure? The whole fund is
meant for that purpose. The limit is
there, If it was an important Issue,
Parliament could have been summoned.
But without the sanction of the Parlia«
ment, how could you exceed that
}imit ?

SHRI
coming to the

K. R. GANESH I was
point that the hon,
Member raised. 1 was answering the
point Shri Niren Ghosh was trying
to make. He was trying to link the total
expenditure that was there with the
maintenance of refugees for which we
appropristed  necessary funds from the
Parliament. It was taken from the
Contingency Fund. Now I come to the
point whether the corpus of the
Contingency Fund of India could be
enhanced. This matter has been gone
into...

SHRI MAHAVIR TYAGI : There are
two points I do not attribute any motive
to the government. My point is only techni-
cal. Can you draw any money out of the
limit of the Contingency Fund unless it was
first increased ? Can you increase the
limit rewrospectively like  this ? Second
point ijs whether the President can be
legally authorised to do this jobby means
of an Ordinance ? These arethe two
points.

SHRI K. R. GANESH : The Ordina-
nce was issued by the President on the
9th February. After the Ordinance was
issued by the President raising the corpus
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of the Contingency Fund from Rs. 30 crores
to Rs. 100 crores, the expenditure which wag
taken out of the Contingency Fund was inc-
urred, That is the first point. The second
point which the hon. Member has raised is
whether the corpus of the Coutingency
Fund of India could be raised once that
is fixed. This matter has been examined
in the past and the view has been taken
by the former Law Mrmnister that this could
be done and as a result of this understand-
ing and with this precedent that was there,
the Finance Ministry authorised the
expenditure, Sir.

SHRI B. K. KAUL (Rajasthan): Sir
it is not clear to me.

THE VICE CHAIRMAN (SHRI V. B,
RAJU) : He has answered all the points,

SHRIB. K. KAUL: No, Sir. I waat
a clarification.

THE VICE CHAIRMAN (SHRI V. B.
RAJU) : Only a small clarification.

SHRIB.K. KAUL: Yes, Sir. Iam
not speaking now. 1 wanta clarification
only. Canhe quote any clause whereby
the President is authorised to draw from
the Consolidated Fund of India beyond
prescribed limit ?

SHRIMATI PURABI MUKHOPADH-
YAY : It is mnot the Consolidated
Fund of India.

SHRI B. K. KAUL; 1t is the Conso-
lidated Fund of India.

SHRI K. R. GANESH: Sir, I have
answered the points that have been
raised.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): All right. The question is

“That the Bul be returned,”

The motion was adopted.



